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Title : Regarding Justice Mukherjee Commission of Inquiry report on the demise of Netaji Subash Chandra Bose.

MR. DEPUTY-SPEAKER: The House shall now take up the situation arising out of tabling of Justice Mukherjee
Commission Inquiry Report on the demise of Netaji Subhash Chandra Bose. We will devote only fifteen minutes

to it.
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, kindly allow me for one minute to give certain
information, through you, to the House.... (Interruptions)
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SHRI PRIYA RANJAN DASMUNSI: Sir, through you I would like to inform and request the House that to
facilitate, as much as possible, the continuation of the Legislative Business before 2.00 p.m., let us not recess for
the Lunch, of course, subject to the agreement of the House.

Secondly, with regard to Item No.22, where the Agriculture Minister was to reply to the debate today, I
would like to inform the House that the Minister is pre-occupied in the same debate in Rajya Sabha. So, the reply

will be given on Monday.
MR. DEPUTY-SPEAKER: The reply will be on Monday and there will be no Lunch.

SHRI PRIYA RANJAN DASMUNSI: Lastly, if time permits, Item No.20 of today's List of Business can start
before 2 o'clock. If time does not permit, it can start after the earlier item is over.
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SHRI HANNAN MOLLAH (ULUBERIA): Sir, I associate myself with this demand.... (Interruptions)
MR. DEPUTY-SPEAKER: Your point has already come on record.

... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, I have given notice for a discussion under Rule 193 on this
subject.

MR. DEPUTY-SPEAKER: That is under the consideration of the hon. Speaker.
... (Interruptions)
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MR. DEPUTY-SPEAKER: Nothing is going on record.
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SHRI PRIYA RANJAN DASMUNSI: Sir, the Government has no objection to discuss this matter on the time
permitted by the Speaker either in this Session or in the next Session, whichever time is convenient. We have no

problem if a discussion is held.
... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing would go on record.



(Interruptions)™ ...
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... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Shri Malhotra.
(Interruptions)™ ...
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MR. DEPUTY-SPEAKER: Nothing would go on record.

(Interruptions) *
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SHRI PRIYA RANJAN DASMUNSI: Why did the former Prime Minister, Shri Atal Bihari Vajpayee visit Renkoji
temple and pay tributes to the ashes?... (Interruptions). You come out with a truth and tell why did your former

Prime Minister go there ... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing would go on record except the speech of Shri Malhotra.

(Interruptions™) ...
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MR. DEPUTY-SPEAKER: Nothing is going on record.



(Interruptions)™ ...

*Not recorded
or. o AR A@=T - sufelt 99 % 59 ax # ¢ fSde 7 81, S urd! & oot R i ¥ e 9 anfey f5 9w
= Romae w= | gumaws I @ 4o R UaT T8l e A8y, $HHT Ud a1 aifeg | IR ehiged A S 1Ry iR a8

ST SPT Ul o= A1y

MR. DEPUTY-SPEAKER: Nothing would go on record except the speech of Shri Malhotra.
(Interruptions)™/ ...
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MR. DEPUTY-SPEAKER: Mr. Dasmunsi, at least you should address the Chair.

SHRI PRIYA RANJAN DASMUNSI : Sir, I just wanted to say that we have no problem in having a discussion.
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SHRI B. MAHTAB (CUTTACK): Sir, if my name is not there, I will not speak.
MR. DEPUTY-SPEAKER: Your name is there in the list.

... (Interruptions[yv14])

MR. DEPUTY-SPEAKER: Can I call all the people at the same time? Your name is there.

... (egeT).
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THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERIJEE): Sir, I would like to submit that if the hon.
Members are interested we are ready to have discussion right now. You can have the full discussion, instead of
making these types of off the cuff comments. Let there be a structured discussion if the hon. Members wants to

have a discussion to take place, even today... (Interruptions)
SHRI B. MAHTAB: Sir, I have given a notice to the hon. Speaker... (Interruptions)
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SHRI PRIYA RANJAN DASMUNSI: Sir, if the House so desires, then all the other business can be deferred and

you can start the discussion... (Interruptions)
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SHRI PRANAB MUKHERIJEE: Sir, when this Commission was established, the Government itself had rejected

the two earlier Commissions, namely the Shahnawaz Commission and the Khosla Commission and that is why this



Commission was established. There are umpteen number of cases where the reports of the Commissions have been
rejected by the Government. Here is nothing new. All these points will come for discussion. I would like to most
respectfully submit that we will like to have a structured discussion. Please have a structured discussion...

(Interruptions)

SHRI BRAJA KISHORE TRIPATHY: That was done at the instance of a decision of the Calcutta High Court ...

(Interruptions)

SHRI PRANAB MUKHERIJEE: Shri Tripathi, you may be a very knowledgeable Member, but you do not know
many facts... (Interruptions) Sir, most respectfully I would say that let them make their submissions and view
points in a structured manner and then let the Government respond. That is the way the Parliament can function.

Let them not just get up and make a comment and then run away... (Interruptions)

SHRI B. MAHTAB : Nobody is running away from the discussion. We have also asked for a structured debate...

(Interruptions)
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SHRI B. MAHTAB: Sir, the very purpose of raising this issue during Special Mentions, after the Question Hour, is
to draw the attention of the House to this serious emotive issue. This issue has already been raised. I need not go
into the details of the Report of the Mukherjee Commission. But I want to make it very clear that this Commission
was established only by the then NDA Government because of the direction of the Kolkata High Court and after
the unanimous Resolution passed in the West Bengal Legislative Assembly. It had a special mandate to go into the
details of the disappearance. The Commission has also, in its three volume Report, stated that Netaji is no more.

How have they come to the conclusion is a debatable point which we would like to discuss. I should tell you why

should we discuss it.

The issue is that the Commission was not allowed to go into the archives of the Russian Government. It did

not get that much support of the Japanese Government and this is the only Commission which went to the Formosa



Island, Taipei where the air crash had supposedly occurred. The Shahnawaz Khan Committee was appointed. But
it did not give a unanimous report. Shri Suresh Bose was also a member of that Committee. He had given a
dissenting note. But the general impression is that, since 1956, it was a unanimous report. Of course, G.D Khosla
Commission also gave a unanimous Report and had given its conclusive findings. The Government should come
out with the details. Just saying that they did not accept the version of Mukherjee Commission does not suffice.

Rather it creates more confusion. That is the main reason as to why we want a structured discussion. I have given
notice so that we can have a structured discussion on this issue. We have hardly three to four days before the
Session to conclude. The P.A. Minister is here. We should have a structured debate in this Session itself.

Otherwise, we can defer it to the Monsoon Session.

SHRI SUBRATA BOSE (BARASAT): Sir, I thank you for allotting some time for the hon. Members to raise this
matter at this time. I would like to thank hon. Member, Shri Suman and Prof. Malhotra for raising this matter. |
think hon. Members from all sides of the House will wholeheartedly support me in their action on this issue.

Sir, the Mukherjee Commission has reached two very conclusive findings in the Report which have been
submitted and detailed reasons for reaching those conclusions have been explained in the Report given by the
Mukherjee Commission. The Government had taken more than six months to study the Report and give their
Action Taken Report. The Action Taken Report .on this very important issue is merely of one page and there is
only one sentence which really causes concern. The Government have in a cryptic manner said that it does not
agree with the findings of the Commission that Netaji did not die in the air crash and the ashes kept at Renkoji
temple in Japan do not belong to Netaji. The Government has not given any reasons. Today, the Government, in
a cryptic note, has given its views. They did not even think it was necessary to give enough time and thought in

this very imporatnat matter.

[ think, in a matter like this, the Government should have allotted time on their own for a detailed

discussion on the subject.

[ crave your indulgence, Sir, in saying a few more words on this issue. I happen to be a member of Netaji’s
family. Netaji is my uncle. But I know that Netaji does not belong to one family. He belongs to the whole of
India. Whether he is physically alive or dead today does not matter. But he lives in the heart of every Indian today
and it is, therefore, incumbent on this House to have a detailed discussion on this issue. Respected Mr. Deputy-
Speaker Sir, you are the Presiding Officer today. You may ensure that a very detailed discussion takes place in this

Session itself.

Sir, the hon. Leader of the House for whom I have great personal regard has very kindly said that he does
not mind to have a discussion right now but it is not found in the List of Business for today. So, we have not come
prepared for a detailed discussion. I would like to humbly submit that a full day’s discussion should be allowed on

this issue. If necessary, the Session should be extended by one day to have a full day’s discussion on the subject.

The situation has been created by the Government itself because as per the statutory provision of the

Commission of Inquiry Act, this Report and the Action Taken Report should have been placed before the House on

11th May itself. It was not done. So, it is the Government which has created this situation.

Therefore, I hope that hon. Members from all sides of the House will agree with me wholeheartedly for a
full day’s discussion on this matter in this Session itself and if necessary, to extend the Session by a day[brul6] for
this purpose.
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MR. DEPUTY-SPEAKER: The names of Prof. Basudeb Barman and Shri Hiten Barman are also associated with
this matter.

SHRI RUPCHAND PAL (HOOGHLY): Before I take up my subject, I associate myself fully with the demand
made by our esteemed colleague, Shri Subrata Bose and by others.

What I want to say is that as a result of the various developments, schemes and projects... (Interruptions)
sft oFd TTRM WA el 39 i R & Qe .. (eragm)

MR. DEPUTY-SPEAKER: Silence please.



SHRI RUPCHAND PAL: I am making a demand that a full-fledged debate under rule 193 be made. I fully
associate with the demand made by all sections of this House and the demand made by Shri Subrata Bose and

others.
SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, I agree with him.
SHRI RUPCHAND PAL: Sir, I am on a very important issue, I believe. ... (Interruptions)

MR. DEPUTY-SPEAKER: Please sit down. gav1 farg arg # <

SHRI RUPCHAND PAL : Okay, Sir.
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SHRI BASU DEB ACHARIA: Sir, Mukherjee Commission was appointed five or six years back. That
Commission took at least five or six years to submit a report. They visited a number of countries and places. They
presented the report to the Government but what we have seen yesterday, the report of the Mukherjee Commission
and Action Taken Report both were placed before the House. What we have seen that Government has rejected the
recommendations of Mukherjee Commission. Sir, we are disappointed. So, there is a need for a full-fledged

discussion in this House. Tomorrow is Friday and then Monday and Tuesday, and then the House will be

adjourned on 23" May.
MR. DEPUTY-SPEAKER: We will decide that.

SHRI BASU DEB ACHARIA: I demand that if it is possible, within these two days, a full day discussion may be
allowed. You may take it up on Monday itself.

MR. DEPUTY-SPEAKER: We will decide it tomorrow. We will decide it in the Leaders” Meeting.

SHRI BASU DEB ACHARIA: You decide it tomorrow and it should be discussed under Rule 193 and enough
time should be given. Thank you, Sir.

MR. DEPUTY-SPEAKER: That will be decided in the Leaders’ Meeting.






